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The Goa Mummpahtles (Amendment)
BIH 1995

, ‘followes ‘——

1. Short title and commencement — (1) This Act
may be called the Goa Mu.mclpahtles (Amendment)

(u) It shall be deemed to ha.ve come 1nt0 torce )
with effect fromi the 1st day of Apnl 1995.

- 2. Amendment of section 9. ———In section 9 of the
Goa Municipalities Act, 1968 (Act No. 7 of 1969) :—

(i) in sub-section (1), in clause (ii), the expre- .
- ssion “and the Members of the Legislative Assem- .
bly of Goa.” shqll be deleted -

(ii) after sub-section - (1), the followmg new
sub-sectlon shall be inserted, namely:—

Y 1' '-:'»}U‘:

“(1A) Every member of the State Legislative
Assembly ‘representing a Constituency which
comprises wholly or partly the municipal area
shall be deemed to be a Councillor without a
right to vote, so long as he continues to be.d
Member of the Legislative Assembly”.
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Statement of - Obje ts: and: Reasons; w

The Goa Municipalities -Ack; 1968 which governs
~ the constitution of a_ Municipal Council empowers
‘the 'Council  to“¥¢o-0pt'* Metbé? of Legislative.
Assembly of the area as a Councillor. Thus, .the
co-option of Member of the Legislative Assembly
~ is at the discretion of the Council and a Municipal |
Council may choose not to ¢o-opt the sitting Member
-of the Legislative Assembly of the area. A sitting .
~ Member ‘of ‘the"BiéEislative  Assdmbly “repreSenting
a Municipal. ar nvariably be on the |
‘the- area ‘éont the' Municipal
IRy YW Ceeqs W3 ad e

' _Financial A Hum

- No financial implications are involved in 1

" Panaji, :
19th July, 1995,

‘Assembly Hall, ASHOK B. ULMAN
Panaji,- . ‘Secretary to the Legislative
19th July, 1995, ./ . Assembly.of Goa, . '

s eqdvadl -
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{Annexure to Bill No. 21 of 1995)

The Goa Municipalities (Amendment) Bill, 1995

The Goa, Daman and Diu Municipalities Act, 1968 -
(Act No. 7 of 1969)

Section 9.— (1) Save as otherwise provided by this Act
every ~Council shall consist. of Councillors elected at ward
- ¢lections; and shall. also include Coumncillors co-opted by
the elected: C‘ouncﬂlors in the. prescribed manner, from
amongst persons who  are entltled te vote at the Municipal
eleotmn and. who,— .

(i) have special knowledge and expenence in mummpal‘
admmlstratwn, .

(ii) are members of the House of the People and the
members of the Legislative Assembly of Goa representing
the comstituencies which- comprise wholly or . partly - the

" municipal area conceined; ) .
- (iii) are members of the Council of State and are
regisbered as. electors wiﬁhin the municipal area;

Provided that the persons . referred to in clause (i) sha.ll
not have the right to vote in the meetings of Council:

vamied further that —

(1) in every Councal, not less than ‘one third sea:cs shall
be reserved for women; -

(iiy in every Council, seats shaill also be. reserved for
~the Scheduled Castes. and the Scheduled Tribes and for
women belonging to the Scheduled Castes or ag tlie case
may be, the Scheduled Tribes ag provided in sub-section (2‘);

. (i) the total number of co-opted Councillors shall not
exceed ten' percent of the. number of elected. Councillors

fixed under sub-section (2), and in determuumg such
number a fraction shall be 1gnored ‘

Assembly Hall, ASHOK B. ULMAN
Panaji, : : Secretary to the Legislative
- 18th July, 1995. Assembly of Goa



